
 

Rule of HSVP to Allot Land 

 

4. Sh. Narender Gupta, MLA:- 

 

  Will the Town and Country Planning and Urban Estate Minister be pleased 

to state that:- 

  Will the Chief Minister be pleased to state:- 

 

a) The rule to allot land of HSVP to any institution, person and some   

other category for petrol pump, shop and some other purpose;   

b) Whether HSVP can issue N.O.C. to provide its land on lease to some 

other department; if so, who will have right to lease money; 

c) Whether N.O.C. to give any land to some other department has been 

released in Faridabad from 01.04.2019 till to date; if so, the details 

thereof; 

d) Whether there is also any rule to allot the parking area to someone 

together with the details thereof? 

 

REPLY 

 

    MANOHAR LAL, CHIEF MINISTER, HARYANA 

 

 Yes, Sir.  
  

a) Allotment of land by HSVP is governed by HSVP (disposal of land and 

buildings) Regulation, 1978.  

b) Yes, HSVP can issue NOC to provide its land on lease to some other 

Department as per the regulations mentioned in reply to a).  

c) HSVP has granted NOC, on the request of Municipal Corporation, 

Faridabad, for setting up of Chemist Shop vide letter dated 

13.10.2021. 

d) Allotment of land is made by HSVP as per Regulation 3 of HSVP 

(disposal of land and buildings) Regulation, 1978 by way of sale or 

lease either by allotment or by Auction which may be by open bid or 

by inviting tenders.   




